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P {the petmoner and Ms.U. Dds, learned Addl

' -‘Centrdl Govemmenf Srdndmg Counsel for the:
. 'c"ntemners/opposrte parties: «!5'-'*-' |
| lmproper comphance of fhe order
/' £ jddfed 0905 2006 of thrs Tnbuncrl rendered in
7 Original Application No. 90/2(D6 is. the subject

" matter of fhls contempt proceed ing; By filing
the reply the conremners hdve expldmed that
the gnevances oii the pe’rmoner cs rarsed in his-

representation, is under dc’rrve consrderahon

~with the” matter, On the face of the reply
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A bren Bt it et i It is prayed.-that Yout Lordship’s may -
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Wﬂuaﬁ ZT99Ys
BEFORE THE CENTRALABMINISFRATIVE TRIBUNAL: J
GUWAHATI BENCH: AT GUWAHATI. 5 ‘g
(An application und.er gection 17 of the Administrative Tribunals Act 1985) é § i
Q)

as

e

CONTEMPT PETITION NO. 13 /2007

\ dn QA NC:i- F0[2006 - | i*ﬁ
' IN THE MATTER OF: N ' a
, ) y
‘ £
Sri Tapan Sutradhar E
. _ =
' Petitioner (“L\

. | M
Versus ) ‘ %

~ The Union of India & Ors

...... Contemners

IN THE MATTER OF :

“An application under section 17 of the
-Administrative Tribunals Act, 1985 praying
for initiation of contempt proceeding againét
the alleged contemners for non-compliance
of the order dated 09.05.06 passed in .O.A.‘
No. 90/ 06.

And-

IN THE MATTER OF :

Sri Tapan Sutradhar, son of Late Dinesh Ch.
Sutradhar, resident of Sangati Path, House
No. 51, Tarun Nagar, Guwahati. - |

...Petitioner

Versus




. ) fl\'

1. Ms Asha Swaroop Pié Secretary; Ministry -
of Informatlon & Broadcastmg, Shastri

Bhawan New Delhi — 1.
2. Mr. U. K. Misra,~ Director”_Gener,al,«
. Dlrectorate of Advertising & ‘Vis‘ual
Pub11c1ty (DAVP), Soochna Bhawan CGO
" Complex; Lodhi Road, New Delhi - 3.
.....Contemners .
The humble petition/ _applicatio_n of the petitioner/ applicant .

above named:

'MOST RESPECTFULLY SHEWETH:

| 5 That 'your lpetition‘er being aggrieved by the depfivation meted
out to him by the respondent authorities in not grahting h1m the scéle of pay
bemg drawn by similarly situated persons working agamst correspondmg posts
in other Audit & ‘Accounts Departments of the Government of Indxa
| approached thls Hon ble Tribunal by way of preferring the,. Orlgmal
Applicatio_h.being numbered as O.A. No. _96/ 06 praying for the following :

relief/ relief_s.'

N

«g1- " To Direct the respondents authorities to grant to the petitioner the
scaly of pay of Rs. 4500-7000/- in the entry cadré vvv..e“.f.vthe date

of appointmént of the applicant to the said cadre.
- 82  To Direct the respondeni authorities to grant to the applicant the

- scale of Rs. 5500-9000/- w.c.f. the date he had completed 3 years
of service in the entry grade of the Accounts cadre of DAVP:

e



2

8.3

8.4

8.5

8.6

8.7

8.8

' To Dlrect the respondent authorities to promote the appllcant to

the grade of Accountant w.e. f. the date he completed five years
of 'service in the entry grade and for the purpose to give

retrospectlve effect to the order dated 22.07.02 (Annexure — 5).

' To Direct the authorities to grant to the appllcant the scale of pay

as attached to posts analogous to the post of Accountant in the

‘ Accounts cadre of DAVP, as figuring in other Accounts

Department to the Government of India, whrch are treated as

Organised Accounts Cadres.

- To release to the appllcant the difference in pay after effectmg

the revisions in his pay as prayed for above.

Alternatively to  direct the respondent 'authorities to

accommodate/ adjust the services of the apphcant in any other

"Accounts Department of the Government of India, Wthh are

treated as Organised Accounts Cadres and to extend to his all

service benefits that persons selected. along with ~him a_nd

“appointed to such departments stood to enjoy.
Cost of application.

* Any other relief/ reliefs to which the applicant is entitled to under

the facts and circumstances of the case and as may deem fit and -

'proper by this Hon’ble Trlbunal upon con31derat10n of the facts

~ and circumstances of the case.’

B - That your petitioner states that this H'on’ble Tribunal upon

con51deratlon of the grievance raised by the petitioner in the “abovementioned

Original Apphcatlon was pleased vide is order dated 09. 05 06 to dlrect that the

petitioner would file- a comprehenswe representatlon ralsmg his grievance -

before the respondent authorltles which would be considered and disposed of

by the respondent' no.2 or any other‘ competent authority.with’in a period _of 3




" (three) months from the date jof‘r,eceipt of such representation preferred by the

petitioner. -
A copy of -the “order d'ate_d". 09.05.06 is
~ annexed as Annexure — A.
3. That your petitioner states that on receipt of a copy of the order

dated 09. 05.06 (Annexure—A) from the Reglstry of this Hon’ble Trlbunal the
petitioner vide his representatxon dated- 19.05.06 furnished a copy of the order .
dated 15.05.06 before the Director General of Dlrectorate of Advertlsmg &
Visual Pub11C1ty (DAVP) and prayed therein for arriving at a decnslon in the

matter within the time frame prescribed by this Hon’ble Tribunal.

A copy of the said representati:oh_dated

19.05.06 is annexed as Annexure - B.

4. ~. That your petmoner states that on rece1pt of the order dated
15.05.066, the authorities of Directorate of Advertrslng & Vlsual Publicity
(DAVP) have been making correspondences in the matter and bringing out
issues having rro relevance to- the matter en' hand. The respondent n'e. 2 has for -
the purpose ef evading compliance of the directives passed by this Hon’ble'
Tribunal issued an office memorandum dated 17.07.06 wherein it was stated
that on collection of the relevant infoﬁﬁation, the matter would be taker) up
~ with the Ministry of Information & Broadcasting and the f;llnal, decisiori in the
_matter would be taken by the Finance Department. The i'nformativon that was
stated to have been awaited has got rio relevance_to the case of the petitioner
" -and the same is just a plAc')y to delay compliance -of the directives passed by this

'Hon’ble Tribunal.
o .

A copy of the order dated 17.07.06 is

"~ annexed as Annexure — C.




S. That your petltroner states that this Hon’ble Tribunal vide its
 order dated 09 05. 06 had in categorical terms required the respondent no. 2

and/ or any other xc_ompetent authorlty to consider and dispose of representat1on

of the petition‘er-within.} months from the date of receipt‘ of the representation’

of the petitioner. The said directives as passed by this Hon’ble Tribnnal is «
binding on the respondent author1t1es and they are bound to act in terms
thereof. The respondents were required to take all requlsrte steps in the matter
to ensure complrance with the directives passed by this Hon’ble Trlbunal The
failure on'the' part of the respondent authorities to take requisite: steps‘in the
matter has resulted inthe’ violation of the directives passed by this Hon’ble

Tribunal and such violation is willful and deliberate.

6. That your petitioner states that from the facts and circ'umst_an}ces
narrated herein above, it is an unique case of its kind wherein the contemners
have acted in such a manner which is in drrect conﬂlct with thie aforesaid order
dated 09.05.2006 passed by this Hon’ble Tribunal in the Orrgmal Apphcatlon
being O.A. No. 90/ 06. All the efforts made by the -petrtloner to convince the
contemners for comphance of the said order dated 09.05.2006 has gone in vain
and the contemners ‘have done nothmg in the matter towards comphance of the
said order 'dated 09. 05 2006. The assurance as given by the authorrtles towards
compliance of the directives passed by this Hon'ble Tribunal and the fallure to
act on the same would go to show that there has been contmuous v1olatlon of
the directives ‘passed by this Hon’ ble Trlbunal As such the contemners are
liable to be proceeded against under the appropriate provisions of law for such
‘willful and dellberate violation of the order dated 09.05.2006 passed by th1s :
Hon’ble Tr1buna1

i

7. That it is under the aforesaid facts and 01rcumstances that the
' petltloner is constrained to file the 1nstant apphcatlon under sectron 17 of the
Administrative Trlbunals Act, 1985 to effectively deal with the matter as may
be deem fit and proper. The petitioner has no other alternative remedy and he

is concerned with the dignity and majesty of this Hon’ble Tribunal.




'8 That this petition has been filed bonafide and to-secure-the-€nds .

| of justice. .

L

Under the facts and circumstarlCesv'S‘tatéd;:_

above this -Hon’ ble Trlbunal may be pleased tof,‘.,;

"1n1trate contempt proceedmg agamst the: alleged’:
| | "Contemners for w1llful and del1berate non- v_ .
| "comphance/ vrolatron of the order dated 09 05 06'
!passed in O. A No 90/ 06 by th1s Hon ble Tr1bunal :

~and be pleased to pumsh the alleged contemners in-

accordance with law and further be pleased to pass;j

approprlate orders d1rect1ng the contemners to'~ -
| - effectively 1mplement the order dated 09 05 06 )
passed in O.A No. 90/ 06. P

And for th1s act of klndness the pet1t1oner/ appl1cant as in duty bound"

shall ever pray

.. Affidavit,




DRAFT CHARGE

Laid ddwh béforc this Hon"b_le Central Administrative Tribunal,
Guwahati for initiating-a contempt 'proceéding against the c_0ntemn<5rs for
willful diszedienée én_d deliberate non-compliance of order df theﬂHo'n’ble.
Tribunal dated 09.05.06 passed 1n 0.A. No. 90/ 06 and to impose pdnishmeﬁt
upon the alleged contemner. for willful disobedience and deliberate non-

compliance of order dated 09.05.06 of the Hon’ble Tribunal.




AFFIDAVIT

I, Shri Tapan Sutradhar, son of Late Dinesh Ch. Sutradhar, aged 41
years, presently residing at Lachit Nagar, Pub-Sarania, Bye Lane no. 1, House No.
3, in the district of Kamrup, Assam do hereby solemnly affirm and state as

follows;

1. That I am the petitioner in the accompanying application conversant

with the facts and circumstances of the case and as such I am competent to swear

this affidavit.
2. That the statements as made in this affidavit and those made in
paragraphs 5,6, ¥ and 8 of the

accompanying application are true to the best of my knowledge; those made in

paragraphs 1/_ 2,3 ard A being matters of

record are true to the best of my information and I verily believe it to be true and

the rest are my humble submissions before this Hon’ble Tribunal.

And I sign this affidavit on this 20 day of June, 2007 at Guwahati.

Identified b
y Fipon Sty
Q&JM DEPONENT

INC I @alag 80/,;:%7 9‘%‘,&_

R WfL Crord s

Gojk it

Advocate’s @hndo



fo | -9- Annexure - 4

LA S ;L_ENjuuxL ADMINISIRATIVE TRIBUNAL,
/ i GUWAHATI BENCH ™"
| / : Oi‘f’é’ll)a] applica t:on No0.90 of 2006.

DaLe ot order: This the 9% Day of May, 20086.
HON'BI L MRK .V SACHIDANANDAN, VICE-CHAIRMAN. .

Sri Tapan Sutradhar,

son of late Dinesh Ch.Sutradhar,
resident of Sangati Path, House No.51,
Tarun Nagar;Guwahati. . Applicant.

yAdvocateMr.U.K Nair
Sarma,

-?st | : e

l The Umun of India, ' :
rfapresen ted by the Secretary Government of Indla,
Ministry of Information and Broadcasting, New Delhi.

2. "Jl)w Director, Directorate of Adetxsemenr & ‘
isualPublicity (DAVP), P1T Building, 3" Floar, Parliament /

S’tl eut N @w lJe!hx ’

3 The 1eg10na! Du'ectox
Directorate of Advertisement & stual Pubhcxty(DAVP)
: ut’abm Nagar ]anapath Guwahati-24.

te) f.,ei my to-the Gow—:rnm ent of India,
ftinent of Personnel & Training, New Delhi,

St e ecanyiens

. The Secretary to the Government of India,
Ministry of Finance, New Delhi.

The Regional Director, Stafl Seiection Commission, , !

Rukmini Nagar,
Guwahati.

Respondents.

B

By Advocate Mise Waha D3s -AGQY.C.G.SeCo »
STR(ORAL) - /

: /
SACHIDANANDAN V.C:

;
The applicant is presently working as Accountant in the DAVP.
The applicant is aggrieved on the ground of lower scale of pay, than

what is being drawn by similarly situated persons working against

corxespundmg pusts in other Audit & Accounts Departments of the

L/
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of]unk
Cadre

haiving

: and ‘simi

resp

tora t

reliefs:-

has a separate and dxstinct existence in the orgamsabon an ‘_has got a

bnd that of the similar post figuring in ot

jbeforef the 2““‘ Respondent which is, not evoke any’5~

-aggri eved the apphcant has fi

: reasonable number of mcumbents The promotxonal avenues of the

r Accountant and Accountant figuring in the DAVP Accounts

her departments

an organized Account Cadre is one and the same. The Junior

Accounts, Accountants and the other mcumbents workmg -against

: 'othu' ro:,ts in the Accounts Cadre of DAVP dlsLharge works ldentlcai ;

A :
Iar in naLure t:o the works béing" dlscharged"-bi_r_"' You

~ other I'ndnan Audit & Accounts Departments and they shou]der >lml1ar N

onsxblhtles in this connection. The entry qualifications are :.xmllar .

-~

“g1 To dirert the respondents authorities to
g-ant Lo the petitioner the scale of pay of Rs.

4500-7000/ in the entry cadre w.e.f. the date

of appointment of the applicant to the said .

. cadre.

led this O.A. seeking for the fol]ow‘mg. .
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Fo dxrcct the xesponden ts authontles to grant’

to th.e applicant the scale of Rs 5500 3000/-

w.ef. the date he had comp]eted 3 years of .

service in the entry gxade of the Accounts . i
cadre of DAVP. A
To _direct the. responden‘;tﬁ
\promote the applxcant ﬁto,

Accountant W- ef the date he complebed ﬁve

tyears of service in the entl'y grade¢and for i
i

‘ the purpose to give retrospective effect to '
the order dated 22.07.02(Annexure 5).

8.4. To direct the authorities o grant -to the | E
apphcant the scale of pay :as attached to 'f' x'i

posts analogous to the post of Accountant in.:

A L4
\ “ the Accounts cadre af DAVP as ﬁgurmg m ‘ ‘."
..;.@F.‘.h?" - Accounts Departments bo the o ',
Government of India, which .are treated as il

:Org anised Acc,'o_u nts Cad res

I

.authorit‘jes : ",

services of the applicant, in any other l

, Accounts Department of the Government of '
i India, which are treated as Organiséd }
Accounts Cadres and to extend to his all .

service benefits that persons "sellec:téd \



' rexpected

Any other relief/reliefs to which the applicant

circumst’anées- of the case*‘;am’i~ as-may deem

the ¢ pphcant to file a romprehensxve représentatxon to the

L

ndan ‘within two weeks. I{ :;UCh representation is filed by the

2 nd IT(-':SPO

Y
applicant

the 2" respondent or any other competent authorityé-é— A
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i e QAL s weeeidingly  disposed ol at the
|

admission stage itsell. There will be no order as to costs.

Sd/VICE CHAIRMAN

TRUE Copy
gfyfify

. ) \q' S '
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S E -14 - Annexure -B
¥ To —

- The Director General
Directorate of ‘Advertising & Visual Pubhcuty (DAVP)
Ministry of I & B,
3" Floor, PTI Building,

Parliament $treet,

New Delhi 110001

Sub]ect A representation highlighting the gruevances
! - of the undersigned.
, Re:ference Order dated 15-05-2006 passed by Hon’ble
| C.A.T. IN O.A. No. 90/06.
r

Sir,

With reference to the above, I with due deference and profound
4 submission beg to lay before your honour the following few lines for your
; kind consideration and necessary action.

That I had vide my representation dated 07.04.2005 prayed before
your honour for granting me the scale of pay as authorized to persons
holding analogous posts like that of mine in other Indian Audit & Accounts
Departments: of the Government of India. However, in the said
representation, not being considered, I was constrained to approach the
Hor’ble Central Administrative Tribunal by way of filing OA No.S0/06.

That thé 'Hon'ble Tribunal after recording the arguments as
advanced by jme was pleased vide its order dated 15-05-06 to remand the
matter to you for a consideration of the grievances as raised by me.
Further I was given the liberty to prefer an additional representation for
placing any further points that may be deemed proper.

A CODYIOf the said order dated 15.05-2006 is enclosed here to and
marked as. Enclosure A.

That as per trire libérty granted to me by the Hon'ble Tribunal, I am placing
the following !few points in continuation of my earlier representatron dated
07/04/2005 ﬁor your kind consideration.

1) That as evinced the only reason for depriving the mcumbents in
various grades of the Accounts Cadre of DAVP of the higher scale of
pay, authorized to persons holding analogous posts in other Indian
Audit and Accounts Department of the Government of India, is that
the Accounts Cadre of DAVP is not an organized Cadre.

2) That contrary to the said perception, that the Accounts Cadre of
DAVP is not an organised Cadre, it is seen that there exists a -
reasonable number of grades in the Accounts Cadre of DAVP and
there |s in place a set procedure. for the advancement Of. the
-rlncumbents in the accounts cadre to the next higher grades.

3) That the question as to what an.“Organised Cadre” means is no
longer a-dispute after the decision of the Principal Bench of the CAT,

o

F o
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New Delhi vides order dated 24.-2.2004 in OA No. 208/04. The said
decision has been upheld by the High Court, Delhi and also by the
Supreme Court of India.

Copies  of the said orders dated 24.2.2004 alongwith the orders
passed} by Delhi High Court and the Supreme Court are enclosed
herewit;h and marked as Enclosure B, C and D respectively.

4) That in addition to the said points, I beg to rely upon the
contentions as raised by me in OA No. 90/06 for the purpose of
highlighting my grievances.

A copy of the OA N0.90/06 alongwith its annexure is enclosed and
marked as Enclosure-E. ,

In view of the above, it is most respectfully prayed that your honour
would be pleased to consider my representation dated 04-07-2005,
my this representation, the contentions as raised by  me—in OA
N0.90/06 and also the decision rendered by the Principal Bench of
CAT in'OA No. 208/97 and on close perusal of the same be pleased
to grant to me, my pay & allowances in terms of the statement
enclosed as enclosure-F. '

It is most humbly prayed that the decision in the matter be
communicated to me in terms of the said order dated 15-05-2006 within
the time frame prescribed therein.

In the event of your honour being pleased to accede to my said
prayer and to grant me pay and allowances in the scale of pay as claimed
by me. I shall spare the efforts to discharge my duties to the utmost
satisfaction Qf your honour. R

Thanking you,

o " Yours faithfully, -
. L
EnCIs:E‘As above | (Taﬁ"’ari SQtr_é_dhar)

Accountant
RO, DAVP, Guwahati

Date:119.05.2006

E
\
i
i
!




‘ Wwém 'NNEXURE‘C
. | ' GOVERNMENT OF INDIA C
v »3 | A AR TRV W
| MINISTRY OF INFORMATION & BROADCASTING
| fasms oiR gvw R PrRwem
TR e, @, A ord, R, iwe o, 7 Recdl-q90 0og

:DIR_ECTORATE OF ADVERTISING & VISUAL PUBLICITY
L 3rd Floor, P.T.I. BUILDING, SANSAD MARG, NEW DELHI-110001

! - 9R : tefdgsra Telegram Advisual

A0 R
i NO.o i, ‘ Dated.......ccevvvvrnrnrninnas
101/1/2006-Admn.JI - 17.7.2006
OFFICE MEMORANDUM

With reference to his representation dated 19.5.2006, Shri - Tapan
Sutradhar, Acicountant, RO, Guwahati is hereby informed that the issue regarding
extension of benefit of upgraded pay scale of organized Accounts Cadres to the Accounts
Cadre of DAVP is being examined by this Directorate in consultation with the Ministry of
I&B. In this connection, a copy of Ministty of I&B’s communication No.1/68/2003-MUC
dated 17.3.2006, which is self explanatory is enclosed for your reference. . DG:BSF has
been requested to provide a set of the Recruitment Rules, duties and responsibilities of
post of Accounts Cadre. General Secretary, DAVP (Non-Gazetted) Accounts Employees
Association has also been requested to make efforts to obtain a copy each of the
Recruitment Rules duties and responsibilities. However, we have not yet received any
reply from them. As:soon as the required information is available, the matter will be
taken up with the Ministry of I&B again. However, final decision in the matter will be
with the Ministry of Finance.

o B 2

(P.M.GEORGE)
Dy. Director(Admn.)
Tel: 24369510

Shri Tapan Sutradhar, )

Accountant, RO, DAVP, ) Through RD, RO, DAVP, Guwahati.
Guwahati ? )

Copy to;- ' _
1 mrector, RO, Guwahati with a request to get the enclosed O.M.

delivered to Shri Tapan Sutradhar, Accountant and his dated acknowledgement may be -
forwarded to this Directorate. -

(P.M.GEOKRGE)
Dy. Director(Admn.)
Tel:24369510




BEFORE THE CENTRAL ADMINISTRATiVE TRIBUNAL:
GUWAHATI BENCH: AT GUWAHATI.

CONTEMPT PCTITIGN  O-A. No. 1 P of 200 7

Sru TOLPQM Sutrad fase Applicant

Versus

MS’ Az Sw WOP Pio. 3 ann Respondent

Know all men by these presents that the above named _ e d<donoic

do hereby nominate, constitute and appoint Sti_U- - N, Mx . 8. 2P0 nuuna

Yor - A Gy -

Advocate and such' of the under mentioned Advocates as shall accept this
Vakalatnama to be my/ our true and lawful Advocate to appear and act for me/ us
in the matter noted above and in connection there with and for that purpose to do
all act whatsoever in that connection including depositing or drawing money,
filling in or taking out papers, deeds of composition etc, for me/ us and on my/ our
behalf and I/ we agree to ratify and conform all acts so done by the said Advocate
as mine/ ours to all intents and purposes. In case of non-payment of the stipulated
fee in full no Advocate will be bound to appear or act on my/ our behalf.

'JM&JM

In witness whereof I/ we hereinto set my/ our hand this 291k

- _Dayof Jume 200 7
ADVOCATES:-

(1) Mr. P.K. Goswami (10) Mr. U. K. Nair
(2) Mr. P. C. Deka (11) Mr. D.K. Sharma
(3) Mr. J.M. Choudhury (12) Mr. UK. Goswami
(4) Mr. A K. Bhattacharyya (13) Mr. S. Das

- (5) Mr. M.K. Choudhury (14) Mr. B. Sharma
(6) Mr. A.C Borbora (15) Mr. A. Chetry
(7) Mr. P.X. Tiwari (16) Miss B. Devi
(8) Mr. L. Talukdar (17) Mr. HK. Das
(9) Mr. Siddhartha Sarma (18) Miss K. Goswami
Sri : Senior Advocate,

leads me/ us in this case.

Received from the executant. Accepted Accepted

Satisfied and Accepted '

Advocate Advocate Advocate

A3
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BEFORE THE CENTRAL ADMlNISTRA'l IVE TRIBUNAL % ) S
GUWAHATI BENCH: AT GUWAHATI o) ’“§o %Q
| Pl B
~ (An application under section 17 of the Administrative Tribunals Act 1985) % % Q?;g
. . . -
CONTEMPT PETITION NO.13/2007 3 o 53 .
, 74
IN THE MATTER OF:
<
T ShiTapan Sutradnar 2
Slmesttewye L Petitioner
aiive T ‘ibunal :
- Versus
T 2 ruie The Union of India & Ors
Guwy, ngn‘c; ......... Contemners

IN THE NIATTER OF:

An application under section 17 of the
Administrative Tribunals Act, 1985 praying for
initiating of contempt proceeding against the
aIIeged contemners for non —compliance of the
order dated 9.5.2006 passed in O.A. No.90/06.

And

IN THE MATTER OF:

Shri Tapan Sutradhar, son of Late Dinesh Ch.
Sutradhar, resident of Sangati Path, House
No.51, tarun Nagar, Guwahati. '

. Petitioner

Versus

1. ‘Ms. Asha Swaroop Pie, Secretary,
-Ministry of Information & Broadcasting,
Shastri Bhawan, New Delhi-110 003.

2. Mr. U.K. Mishra, Director -General,
Directorate of Advertising & Visual
Publicity (DAVP), Soochana Bhawan,
CGO Complex, Lodhi Road, New Delhi-
110 003.

e Contemners

=N

24)1 07
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£ REPLY AFFIDAVIT BY CONTEMNER l-*
I, Uma Kant Mishra, Director General, Directorate of Advertising & Visual
Publicity (DAVP), Soochana Bhawan, CGO Complex, Lodhi Road, New Delhi- 110 003,

solemnly affirm and state as follows:

1. That I am the contemner No.2 in the case and that I am conversant with the facts

and circumstances of the case and as such [ am competent to swear this affidavit.

2. That the statements made in the contempt petition No.13/2007 are not true. The
order dated 9.5.2006 passed in O.A. N0.90/06 by this Hon’ble Central Administrative
Tribunal was fully complied by the respondents, during the tenure of my predecessor Shri
Swagata Ghosh. I assumed the charge of the post of Director General, DAVP only on
27" November 2006. As per the order of the Hon’ble Tribunal Shri Tapan Sutradhar,
Petitioner sent a representation on 19.5.2006 to the Director General, Directorate of
Advertising & Visual Publicity, Ministry of Information & Broadcasting (Annenxure-B
to the contempt petition). The matter was considered in DAVP and a reply to the
representation wés sent to Shri Tapan Sutfadhar vide office memorandum dated
17.7.2006 (Annexure-C to the contempt petition). Not satisfied with the reply dated
17.7.2006, Shri Tapan Sutradhar again sent a detailed representation to the Deputy
Director (Admn.II), DAVP, Ministry of Information & Broadcasting on 10.9.2006 (copy
placed at R.1). A reply to that representation was also sent to him by Deputy Director
(Admn.), Directorate Advertising & Visual Publicity, Ministry of Information &
Broadcasting on '23.'1 1.2006 (copy placed at R.II).

In view of the above, the Hon’ble Tribunal’s order dated 9.5.2006 was fully
complied with and the contempt petition has no merit. This Hon’ble Tribunal may be

leased to dismiss it. R
P ' The GTAh,ww\g mrods v W'\«W\Pk‘( {8 2 oumn

mprslsdge  belae omd oz 0w puceords
I sign this afﬁdav1t on this ,l() day of September 2007 at New Delhi.

Buwee & ™

. Comoont 10Ny

Gty wxriafus wfge g CONTEMNER

Central Admunistsative Tribunal

” TN
W? ¢ SEF 2007
UFTgTet FLtyviE

GrwehLti Borch
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Government of India,
Soochna Bhavan,

The Deputy Director(Admn II)’,
DAVP, Ministry of I & B,

(; % - S ADVANCE Copy | !
e, 2 (P Y (e oA L
22 horae

e

Dated Guwahati 10-Sep-06

(Through Proper Channel)

Reference: Office:Memorandum issued under No. 101/1/2006-Admn II
Dated 17-07-2006. %
Subject: Prayer for implementation of the directives passed by the
Central Admirlstrative Tribunal, Guwahatl Bench vide order:
15-05-2006 i1 OA No. 90/2006.

Bir,

With due deference and profound submission, I beg to lay the flowing

lines for your kind conslderatlon and necessary action.

\ That I had vide my representation dated 07.04.2005 prayed before

e your honour for granting me the scale of pay as authorized to persons

holding analogous posts like that of mine in other Indian Audit & Accounts
Departments  of the Government of India. However, in the said
representation, not being considered, 1 was constrained to approach the
Hon'ble Central Administrative Tribunal by way of filing OA No.90/06.

That the Hon'ble Tribunal after recording the arguments as advanced
by me-was pleased vide its order dated 15-05-06 to remand the matter to
you for a consideration of the grievances as raised by me.

That the matter on being placed before Ministry of I & B, Media Unit

Cell, vide communication dated 17-03-2006 instructed DAVP to make a

HSNY

Lokl
4Tk

No.
4

LD A VP,

2006.

717_-'11"0&“' o » Mo @

I

W Vo sly.

s /Oete....

comprehensive study of the recruitment rules, duties and responsibilities
post-wise of those in the Accounts Cadre and of those in the Pay & Accounts .
Division of BSF. The said particulars were stated to be required for further
processing of the proposal submitted by the Directerate in pursuance to the
directives passed by the Céentral Administrative Council in OA No. 9072006.
The office memorandum .under ‘reference came to be issued by your
honour reiterating the contents of the said communication dated 17-03-

That on perusal of the communication dated 17-03-2006 and also the

office memorandum dated 17-07-2006, it is revealed that & misconception

%5, g
B A
=3 > ¥

D

N

hag crept into the matter as much as it has been presuried that I had
clalmed for pay patity in comparison to the pay authotized fol™analogous 4 )
posts In the Pay & Accounts Dlivision of BSF.(Such«p.resumption ] erroneous(-
“and 1 had never demanded the same either in my representation nor in the
Original Application. filed before Central Administrative Tribunal. had
demanded pay parity with the pay scales authorized for the analogous posts
in Indian Audit & Accounts Department (IA & AD) of Government of Indiarg

hat reference was made to the Pay & Accounts Division of BSF onfy to
bring on record the fallacy on the part of the authorities in denying me the
pay scales of the analogous posts of IA & AD on the ground that the .
Accounts Cadre of DAVP was not treated to be an Organized Cadre. The U‘)
=, decisions of the Hon'ble High Court of Delhi as well as the Hon'ble Supreme )
Court of India were referred to highlight the fact that the existence of an

»

) Organized Cadre is not a pre-requisite qualification for grant of the due scale

}\BC‘ of pay.
o "That there being a common selection for the appointment against the _ .
entry Cadre posts in the DAVP and the setup of IA & AD and tHere being-noy v )
Mcriteria for effecting-appointments from either of thé said organization from
2/‘1/1 the select lists, the persons appointed in the DAVP can not be placed at-a
lower scale of pay in comparison_to the persons appointed from the same
"‘\ selection against posts figuring in IA & ADﬁAlthough the persons appointed

g-o Z '
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> in DAVP had held posts having same status, duties and responsibilities as
that of posts attached to IA & AD.
In view of the above it is required that the exercise as contemplated
vide the Ministry’'s communication dated 17-03-2006 and office
memordndum dated 17-07-2006 be revoked and exercise be undertaken to
grant me the scale of pay as authorized to persons holding analoguus posts
in IA & AD in the manner indicated herein below with effect from the: date of
my Initlal appolntment in the Accounts Cadre i.e. 10-07-1995.
Differentiation of pay scale of DAVP accounts cadre and cadre of IA & AD

Entry in both the cadre is after passing the Exam ™ Div. Acctt, Acctt.,Auditors, UDC etc” conducted by
STAFF SELECTION COMMISSION,

- | STEPS DAVP Accounts Cadre IA & AD Cadre Natura of duties - )
/
4
1.Entry Level | Ac¢counts Clerk later renamed Accountant !
as Jr. Accountant Scale : 4500-125-7000/- Preparation and |\
Scale: 4000-100-6000/- processing of various

bills related to
accounts matter.

2, 1* | Accountant Sr. Accountant Scrutiny of bills
Promotion / | After completion of 5 yrs | After completion of 3 yrs|and assist JAO,
Upgradation | reqyiar  service as  Jr. | regular service as Accountant. | AAO

Accountant subject to vacancy. | Scale: 5500-175-9000/-
Scale: 4500-125-7000/-

3 2nd

)\'\P;omotion N.B. The posts of Sr. Acctt. & | After passing SAS or JAO | Bill passing and
7 JAO were abolished at DAVP. Exam. Conducted by CAG. achieved signatory
Jr. accounts Officer or S.0. power
After completion of 7 yrs Scale: 6500-200-10500/-

regular service as Accountant.
Subject to vacancy

Asstt. Accounts Officer
(AAO)

Seniority cum fitness subject

! to vacancy
Scale: 6500-200-10500/- Asstt. Accounts Officer
(AAO) ‘
Scale: 7500-225-11500/+
4, 3t Sehlority cum fitness éL;bject Seniority cum fitness subject
oribHBH to vacancy to vacancy
5 Promotial | "X ecounts officer (AO) Accounts Officet (A0)
" Scale: 7500-2268-11500/- Scale: 8000-275-13500/-
G .
: ( 5. 4th | 8 yrs regular service as AO Seniority cum fitness subject
\ otlon Financial Adviser & Chief to vacancy
/ promotio Accounts Officer (FA & Deputy Controlier of
\ CAO) Accounts
/ Scale: 10000-325-15200/- | Scale: 1000-325-15200/-
(\
/!

In the premises aforesaid it is most respectfully prayed that your
honour would in consideration of my this representation would be placed to
examine the matter in its proper perspective as indicated in the foregoing
paragraphs and thereafter be placed to grant to me the Pay & Allowances in
the scale/scales of pay as claimed by me with retrospective effect i.e. with

- effect from the date of my initial entry into this service in the Accounts
Cadre of DAVP.

It is further prayed that your honour be pleased tc complzte the said
exercise and redress my long pending grievances within a period of 1 (one)
month from the date of receipt of the communication failing which I shall be
left with no other alternative but to approach the Hon'ble Central
Administrative Tribunal by filing appropriate application praying for drawing
up of contempt of proceeding for deliberate and willful violation of the
directives dated 17-05-2006 passed by this Hon’ble CAT vide OA No. 90/06.

I hope and trust that there would be no occasion for any further legal
proceedirig and shall be granted my due benefits without any further delay.

ConGE)
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Copy to :

. Director General for his kind necessary action .

-

" Thanking you

.Q,,

7o)

P e e

Yours faithfully

-

(TAPAN SUTRADHAR)
Accountant

Regional Office,

DAVP, Ministry of I & B, .
Janapath, Nabin Nagar,
Guwahati-781024.

2. Deputy Director General, Regional Office DAVP, Guwahati.
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Central Admunisiadve AAAU«fi‘ai
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Guwshat Boneh

(JI‘“AFsl&'f«SUTRAD'HAR)

N Accountant
Regional Office,

DAVP, Ministry of I & B,
Janapath, Nabin Nagar,
~Guwahati-781024
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A-mw_go AR KE

GOVERNMENT OF INDIA
. gEoerr 3T THIRUT. AT
MINISTRY OF INFORMATION & BROADCASTING
fasnast 37y gew gawe fereenerd
t-nw, wegear owefl @rsf, ord f¥eell-110001
DIRECTORATE OF ADVERTISII_}{G & VISUAL PUBLICITY
B-BLOCK, K.G. MARG, NEW DELHI-110001

@i : vstasggsicr Telegram Advisual ‘ .
TO verernnnees ereraenes | =14 ~SENOPP
No. 101/3/2006-Admn.II Dated 23.11.2006
’ | OFFICE MEMORANDUM
Subject: Répresentation dated 10™ September 2006 received from Shri Tapan

Sutradhar, Accountant, RO, DAVP on Pay Parity & Promotion similar to
¢« Accounts Cadre of Indian Audit & Accounts Department (1A & AD).

ok oF ok ok

- Reference Shri Tapan Sutradhar, Accountant’s represéntation dated 10"
September, 2006 on the above subject.

2. Shri Tapan Sutradhar was nominated by Staff Selectior"if;i*fCorhmi_ssion
(SSC) for the post of Accounts Clerk (renamed as Junior Accountant) in the scale of
1200-30-1560-40-2040 in DAVP on the basis of the results of Divisional Accountant,
Auditors, UDCs Examination, 1993. The offer of appointment for the post of Accounts -
Clerk, issued by this Directorate clearly indicated the terms & conditions and the scale of
pay bf the posts Shri Sutradhar accepted the offer of appointment and joined this
Directorate on his own volition on 10.07.1995. .

3. It is also added that the Accounts Cadre of 1A & AD is an Organised
Cadre whereas the Accounts Cadre in DAVP has not been declared 4s an organized
accounts cadre by the Government. DOP&T upgraded the pay scales of Organised -
Accounts Cadres i.e. CGDA, CGA, IA&AD, P&T & Railways only vide their O.M.
No.6/82/E.III(B)/91 dated 28.2.2003. Vide their subsequent Q.M. No.8(1) E.III (B)/2004
dated 1.4.2004, they further clarified that the grant of higher’pay scales was limited to the
posts in the Organised Accounts Cadres and has not been extended to-any Accounts post
not belonging t one of the Organised Accounts Cadres. .

4. - On receipt of representation from the Association of Accounts Staff in
DAVP as well as from Shri Sutradhar, this Directorate has referred the matter to the
Ministry of I&B. No decision has been taken yet in this regard.

4

: Dy. Director (Admn.)

. | 3t mmrsfas afaman Tele.: 2436 9510
Shri Tapan Sutradhar, _ Ceotral Admivistrative Tribunal
Accountant, RO, DAVP, . _
Guwabhati. FE N RSt
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